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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

A/ONDAY,THE TWENTY FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 29182 OF 2024

Between:
'l . Nayine tVlokshitha, D/o, Nayine Ravinder,

Student, Res. 6-311/4, Sri Krishna Nagar,
Qutubullapur, Rangareddi-500055, A.P.

AND

1

Aged about. 2'1

Near St. Mosess
years, Occ.

High School,

:2. Bijapuri Gopichand, S/o, Bijapuri Parameswar Rao, Aged about l9 years,
Occ. Student, Res. 32-1-63, Venugopala Swamy Temple Street, Ongole,
Prakasam-52300'1 , A P

3. Samia Qudrath Khan, D/o, Qudrath Yar Khan, Aged about 18 years, Occ.
Student, Res 10-2-3 10, Vijay Nagar Colony, Shah Manzll, Bazar Ghat, Asif
Nagar, Hyderabad-57

...PETITIONERS

?_

The State of Telangana, represented by its Principal Secretary, [\4edical and
Health Family Ilfis Department, Secretariat Buildings, Hyderabad.

Kaloji Nararayana Rao University of Health Sciences, represented by its
Registrar, Warangal.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an approprrate writ, order or direction more particularly one in the nature of
writ of mandamus declaring the action of the respondents particularly the 2nd
respondent in not considering the petitioners request for online registration for
adnrission into Ir/BBS/BDS course under [Vlanagement Quota C (NRl) Category in

next phase of counseling for the academic year 2024-25 as illegal, arbitrary,
u nconstitutio na I and consequently direct the respondents to consider and permit

the petitioners to upload online application for admission into [VIBBS/BDS course
under lVlanagement Quota C (NRl) category for the academic year 2024-25 in next
phase of counseling



lA NO: 1 OF 2024

Petitron under Section 151 CPC praying that in the circumstances stated in

the affidavrt filed in support of the petition, the High Cou 1 nray be pleased to direct
the 2nd respondent to consider the petitioners request for online registration under
Management Quota C (NRl) Category for admission into IVBBS/BDS course in the
next phase of counseling for the academic year 2024-25, pending disposal of writ
petition

Counsel for the Petitioners: SRl. ABDUL KABEER

Counsel for the Respondent No.1: SRI T. RAMESH AGP FOR MEDICAL
HEALTH FW DEPARTMENT

Counsel for the Respondent No.2: SRI A.PRABHAKAFI RAO SC FOR KNRUHS

The Court made the following: ORDER
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THE HON'BLETHE CHIEF IUSTICEAIOKARADHE

AND

THE HON'BLE SRI IUSTICE REENIYASST RAO

Writ Petition o-29182 of 2024

RDER. (Per the Hon'b/e the ChieJJutttt lkk Aradhe)

Mr. Abdul I{abeer, learned counsel for the peLifloners

Mr. T.Ramesh, learned Assistant Governmcnt Pleader

for Health, Medicai and Family Welfare Departmcnt apPears

for rcspondcnt No.1.

Mr. A.Prabhakat Rao, learned Standing Counsel for

I(aloii Narayana Rao University of Health Sciences appears for

respondent No.2

2. \Ir/ith the consent of the parties, the matter is heard

finally.

3 In this wtit petition, the petitioners inter aliahave prayed

for the following relief:

"For the rcasons stated above, it is praycd that

this Court ma1, bc pleased to issue an appropriate

writ, order or clirection, more particularly one in

thc nature of writ o[ mandamus declaring the
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actlon of thc respondents particularly thc 2*l

rcspondefrt in not considering the p,strr161s1s'

request lor online rcgisuation flor admissiorr into

N4RRS/BDS course undcr Managcment Quota
"C" (NRD (latesorr, in nexr phasc o[ <:ounscling

lor the acadcmic year 2024 25 as rllegal. arbitrary,

unconstitut-rona1 and consequendy i[rect the

rcspondcnts to considcr and pe rmit the

petitioncrs to upload online applic:r[ion lor

adrnission into MBBS/BDS coursc undcr

N{anagemcnt Quota "C" Q.JRI) Catcgory lor thc

acadcmrc ycar 2024-25 in next 1>hase of
counseling and pass such other order or orders as

this Court rnal deem fit and propr:r in thc

circums tanccs of thc case."

4. Lcarned counsel for the petitioners submitted that rhe

pctitioncrs applied for admission into MBBS,/BDS course for

the acadernc ),car 2024-25 under management quota ,8,

categor)r, bnt inaclvertently thcy could rrot register for

admission under "C" caregory i.e., NRI cat€rgory. 'I'herefore,

the Unir.crsitl. is no t permitting the petitioners to seek

admission undcr Management Quota for "C" QrJRI) category

I
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Hc further submitted that the peLit_ioners be gtanted llberty to

submit a representation to the University and the Universiry be

dirccted to decide the said representation _ln a time bound

mannel.

5. Learned Standing Counsel for the Universiry submitted

that the last date of registration was 23.08.2024 and thereafter,

merit list has been prepared, which shall be pubJished at the

time of indicatrng the web options. However, fakly

I
,

lt 15

submitted by him that ir case the peritioners submit a

representation, the same shall be dealt with by the University in

accordance with law

6. In view of the aforesaid submission and in the peculiar

facts of the case, the !7rit Pet-ition is disposed of with liberty to

the petitioners to submit a representation before the Universiry

with regard to thcil' grievance. Needless to state that in case

such a representation is made, the University shall decide the

same within a period of three (03) days thereafter. It is made



f

4

clcar that this Court has not expressed any opinion on thc'

meflts of the rnatter

Misccllaneous applications, if any pen<ling, shall stand

closcd. Therc sha1l be no order as to costs.
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SD/-F,. PADMANABHA REDDY
ASSISTANT REGIfiRAR
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To, sEcTtoN oFF|CER

'l . The Principar Secretary, ttiredicar and Hearth Famiry fis Department,Secretariat Buildings, Hyderabad.

2. Kaloli Nararavana Rao University of Health Sciencer;, represented by itsRegtstrar, WJrangal.

3. One CC to SRt. ABDUL KABEER Advocate tOpUCl
One CC to SRt A pRABHAKAR RAO SC FOR KNRJHS tOpUCl
Two CCs to GP FOR I\4ED|CAL HEALTH FW ,High Court for the State ofTelangana [OUT]
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HIGH COURT

DATED:21 11012024
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ORDER

WP.No.29182 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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